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Dhararnveer Singh 
Sb Sh Sher S ingh. 
Village Mahri,  F.O.GobJh&fla. 
District Jhajjar (Haryana) 

...... 

pb(adaV 
.o Shii Mohn '(adav, 
Vi I (age Dabar Enclave:  
Pj.Jaffarpur.RautamOr, 
District Najafgarh, 
New Delhi-110073. 

Krishan Kumar. ......... 
S/o..ShriFatehShgh,- 
Vii (age Khedka Gujar. 
P.O..Dülheda, 
District Jhajjhar(Haryafla) 

M  30 0 ,  
Ramesh.. ........... 
S/o Shri Kartar Sinh..' 
Vii iage Ma jhr i. 	' 
P.O.Gobuhana, 
District Jhajjhar .(Har)'ana). 

.Jagdish. 
S/o Shri Laddu Lal 
Village & P.O. lssapur, 
New Delhi-110073. 

SuraJ PraI:ash, 
Sbo Shri Kewal Singh, 
Village & P.O. Issapur, 
New Delhi-110073.  
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Jaivir Singh. 
S/o Shri Nafe Singh, 
Village Majhri, 
P.O.Gobuhana, 
District Jhajjhar (Haryana). 
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Aricop S i ngh 
S/o Shri Kedar Singh, 
Village & P.O. Issapur, 
New Delhi-110073. 

Ramesh Chand, 
S/o Shri Bishamber Dayal 
Village &P.O. Issapur. 
New Delhi-110073. 

DHbagh, 
S/o Shri 	Saradara, 

,,Village 	Mäjhri. 
-P.O.Gobuhana, 
District 	Jhajjhar 	(Haryana). 

Mahaveer Singh, 
S/o Shri 	Ratan 	Singh.  
Village Khedka Gujja 	, 	P 0 Duihera, 
Disti ict 	Jhajjhar 	(Haryana) 

••: 
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? 
Ravinder Singh, 
S/o Shri 	Iara Chand, 
Vi I lage Bhovapur, 

.,. 	... 	.. 	........... ,. 
P 0 Rathdhana, 
District 	Sonepat 	(Haryana) ' 

, 4 , 

Dharambeer, 
S/o Shri Suraj Bhan. 
Village & P.O. Issapur. 
New Delhi-110073. 

Ram Avtar 
S/o Sh. Jai Narayan, 
Village & P.O. Badli. 
(Haryana). 

lshwar Singh. 
S/o Shri Mansa Ram, 
Village Majhri, 
P . 0 . Gobuhana, 
District Jhajjhar (Haryana). 
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Sat veer. 
Sb Shr i Ham Chend 
Vi I lage Mihri 
P .0 . Gobuhana. 
District Jhaijhar (Haryana). 
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Ganesh Yadav, 
S/o Shri 	Mohan 	Yadav, 
Vi I lage Dabar 	Enclave, 
P.0.Jaffarpur Rautamor, 

TwDeiht-11OO73. 

Raj Kumar, 
S/ô 	Shri 	Prithvi 	. 

New Delhi-110073 
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Ramesh ° Kurnar, 
.S/o.ShrBajwant...Singh, ..: 	. 
ViHage Majhri, 
P 0 Gobuhana  
DistrictJhajjhar(Haryana) 

CJIkn 	i4//J3 

Parmanand,, 
S/ShriBujari'Singh, . 
Vi I lage 	Magri , 

- 	P.0.'Gobuhána, 	.. -.. 

District 	Jhajhar 	(Haryana). 

Rohtash, 
S/o Shri Ramer Singh, 
Village Majhri, 
P . 0. Gobuhana, 
District Jhajjhar (Haryana). 
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Mamman Singh, 
S/o Shri Sukhi Ram, 
Village & P.O. Issapur, 
New Delhi-110073. 
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Bhim Singh, 
S/o Shri Sher Singh, 
Village &P.0. Issapur, 
New Delhi-110073. -•:.--- 
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Suresh Das 
S  S/0 Shri Chttr Das. 
Village & P.O. Mi.rat,, 
New Delh:-11oo7:3. 

Phararnveer.  
S/c Shri Sri Krishan. 

Village & P.O. Issapur, 
New Delhi-i 10073 

_____________ 	 - 

Jai 	Prakash, 
S/0 Shri 	Anandi 	Ram, 
Vi-Llagë & 	P.O. 	Jaffarpur, - 
New Delhj-110073.  

- 

Ravinder 	Rai, 
S/o Shri 	Jaddu Rai 
Villagé.Oabr 	Encrave. •• 	. S 	 •-.• 
P.0.Jaffarpur.  Rautamor, . .• 
District 	Najafgarh 

. 

New DelhI7110073 - 

Smt 	Aruta, S.  

S.  

/o Shri 	Dharam Pal 	Singh, 
Vi I (age & 7 ,  P 0 	issapur, 
New Delhj-110073 -APPLICANTS 

Advocate: 	Sh. 	L.C.Goyal alongwith 
Ms. 	Manjusha Wadhwa and 
Ms. 	Pratibha Kumari) 

Versus 

National Bureau of Plant Genetic 
Resources, I .CA.R., PUSA, 
New Delhi-hO 012. 
(through its Director) 

The Indian Council of Agricultural Research 
PUSA, New Delhi-hO 012 
(Through its DirectorGeneral) 	 -RESPONDENTS 
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2. 	Applicants are aggrieved of the fact that despite the ir 

con1 inuous long service as casual labour as all the applicants 

have been appointed during the year 1977 to 1992 at different 

mes 	but they have rot, been regular ised. 	Al I the appl icants 

C I a I in that t hey have been work i tig for the I as t so many years 

hut have not been regularised. For this purpose they have 

rd 	cd on F. scheme issued by Ministry of Personnel . 	Pubi ic 

Grievances and Pensions. Department of Personnel & Training 

vide 	 dated •7 	 is.: nfrther stated that 

respondents vide order .Annexure A-i dated 29.10.99 has ordered 

that as per the recommendations of the committee••  constituted 

for 	the pUrpose continued in .OM dated T.6.8 Issued. by- the. 
- 	 - - 	V .- 	.;:-s4- 	- V 	-• 	- 

44  
- - 	 / 	-, 

Department of Personnel & Training had 
-V 	 V 	 •:- 	' 	--a- 	. 	 V 

V. 	 - wages to be made to the casual labourers engaged.ati.NationaJ 
1 

Bureau of Plant Genel ic ResoLirces, lssapurndsubnitted that 

respondents are acting in piecemeal fashionardare issuing 

the 	orders based on the DOPT scheniè of 761:88 tJt are.-  not 
- 	. 

tegutarsn g the empl'ees though thete are vcies 

3. However, counsel for applicants was unable toj?pint Out if  

any 	unior to the appl i cants have been regularised or if any 

seniority 	I ist 	is being maintained. 	Counsel for applicants 

has 	also been unable to satisfy.. it at all the app.l icants had 

evei 	made 	any 	representation 	seeking 	regularisat ion. 

AppI cant s counsel submi tted that. thoi.igh appl icants had been 

agi tat ing 	through 	their 	union 	for 	regularisat ion - but 	it 

appears that everything was only oral as io represeitat ion has 

e\.'ei subm I t ted by the Union has been anrie>ed with the .OA - The 

1Ci. 	that respondents had applied the scheme dated 7.6.88 	in 

	

piecemeal fashion as per Annexure A--i. so it IS quiternanifest 	: 

that espondents in spit it appeats to have accepted thescheme 

of 7.6.88. 



4.1 think these OAs can be disposed of at this mit ial stage 

tsel f 	without 	issuing not ice 	to the respondents w i t h a 

direction 	to 	them to examine the case of the applicants 	for,  

regular isal ion, 	if 	the appHcan'is can he 	regularised 	in 

accordance with the scheme dated 76.88. 	Fhe'y should pass a 

reasonedand speak i 	 - 

5. 	For this purpose. let these OAs be treated as 

representation of the appi icant.s and same be sent alongwi th 

the copy of this order to the..respondents who are directed to 

pass a reasoned and speaking order thereon within a period of 

3 months from the date of receipt of a'copy 
of this order and 

to see 	to it that applicants can 
W. 
 be reguJarised within 	the 

framework of the scheme 	OAskstaflds disposedof 

.6. •. A.copy of this order'be. 	
. 

...., 	

(iipsjr3H) ULD 
 Merriber (J) 

sd 	 . 
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